9 "s,‘f.,l"‘" .

CENTRAL ADMINISTRATIVE TRIBUNAL
Pringipal Bengh, New Delhi,.

0.A.2665/93

New Delhi, This the Jk'Day ef February 1994.

Hen'ble Shri P,.T, THIRUVENGADA”, Member (A )

Shri Laxmi Narain,

R/0 14/36-38

Rehgarpura, Karel Bagh

New Delhi. eeoshAppligant

By Advesate.Shri A,S. Dhupia

Versus

Unien ef India - Thr sugh

1.

Seeretary te the Gevt eof India

Department ef Atemie Energy

(Atemie Minerals Divisien)

New Delhi.

The Regienal Directer, Minerals
Atemig Minerals Divisien,
Deptt ef Atemie Energy
Gevt of India, West Blegk VII
RK Puram, New Delhi,
essft@spendents

By Advegate M8, Pretima Mittal

ORDER

Hen'kle Shri P.T. Thiruvengadam, Member (A)

1.

The applieant is werking as LDC in the Atemig Minerals

Divisien, Department ef Atemic Energy, New Delhi. Vide

Transfer Urder dated 8.10.93 he has bsen transferres frem

New Delhi te Kete Gedeun in the same eapaeity. This DA

has been filed assailing this transfer erser.

2,

The learned ceunssl fer the applisamt advances the fellewing

greunds;: -

(a) It is against the Gevefnment ef india's peliey as
spelt eut in DOP's letter dated 24.6.1985,

(b) The applieant has recently been transferres frem
Hyderabad te Delhi and his further transfer te Keta is
unfair,

(e, 'Ne publie interest is invelved in the transfer

ef _he applieant.

(d) CAT Jaipur in OA-532/92 decided en 18.9.92, quashed
the erder ef transfer in a similar case,

(#) The applicant's mether is a heart patient and
requires treatment in Delhi.

(f) The appliecant is enly a LDC and is being pestes
against the pest ef UDC at Keta thereby enabling the
said UDC te meve sver te Delhi.
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3. The learned ceunsel fer the respendent gceuntered the
abeve by mentiening that the applieant was eriginally
recruitfed in Hyderabad in the yesar 1986 and was transferred
te Delhi in June 1990 at his ewn request. The pest at Keta
smp leyee
is enly fer a Greup C nd the applicant has been pested
there as LDC enly. The pesting has been made purely in
the exigencies ef effigial werk and te previde substitute
fer anether SC empleyee whe has been werking at Keta
singce Aug 1990. The Ministry ef Atemig Energy has a.
rslatively small Headquarters effigce at New Delhi and the
agtivities are spread ever., Even in the New Delhi c¢ffise
there is a prepertisnately large strength ef SC empleyses
and as such tranferring the applicant cannet be cumstrusd
a8 digcriminatien er harassment, The pesting te Keta ef
the applicant has been made with the sels ebjective ef
providing‘a substitute fer the SC empleyee werking there
since Aug 1950 whese mether is living alene in New Delhi
and is suffering frem number ef ailments and neesds assistance
and suppert frem her enly sen pested at Keta. UWith regard te
the applicant, it had effered te pest his brether , anether
enpleyes ef the department 4b§:i§.n} whe is pressntly werking
in Harayana Area ts the Chemical Laberatsry at New Deslhi
in erder te taks care of the preblem sf the .pﬁlicant's
mether,
&, Having heard beth the lsarned ceunsels I nete that
there is ne infragtien ef any rules with regard te transfer
ner any greund ef malafidp has been advanced,
S. As regards the eontonti:n ef the DOP's letter dated
24,6.1985 are cencernsd it is neted that the relevant para-
graph jp.rcadSis under ;-
“"Para 3. In this egennegticn it is emphasised that thi
Gevernment servants should desist frem any aect ef dis-

eriminatien against members ef SC/ST cemmunities en
greunds ef their secial erigin"
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In this case no act of discriminaticn based on grounds

of social origin has been established.

6. The applicant also referred to the order passed
by the Jaipur Bench of the Tribunal in 0.A.532/92 of
18-9-1992, In the background of the facts of the case
t herein and the guidelines guoted in that order besing
applicable only to that department, there is noc need
to go into this order. Ths applicant cannot quote this

order to his advantage.
T In the circumstances of the case, this O.,A, is
dismissed with no costs,
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( P.T.THIRUVENGADAM )
Member (A).
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